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IN THE CENIRAL ADMIN DSIRAT LvE TR LBUNAL
JODHPUR. BENCH : JODHPR .

Date OFf Order s 28.01.2002

1e Ouid N°°£’7/2L_LQ£ @

Kariman son of Shri Rupan, aged about 45 years,
resident of Ward NoO. 248, Near Happy Children
&chocl, swatgarh, Distt. Sriganganagar, at
present employsd on the post of Khallasi in

the office of Junior Engineer (wWorks), briganga-
nagar, Northern Railway.

2. 0.4 Noo 08/2002.

Ganesh Singh son of Shri shankar Lal, aged about

= 52 years, res.dent of Puran Kutir, Koreona-ka-Mohulle
Gajner Road, Blkaner, at present eaployed on the
post of Clerk-cum-typist in the Office of &r,
DG, Divisional Hogpital, Lalgarh (Bikaner, NAR1ly.

ow e APPL LCJiNTéo

vaersus

, 1. Union of India through General Manager, Northern
| Railway, Baroda House, New Delhil,

2. Divisional Rallway Manager, NoOrthern Railway,
Bikaner Divisional, Bikaner.

3, Divisiongl perscnnel Qfficer, Northern Railway,
Bikaner Divisiocnal, Blkaner .

ose RISPONDENTZ .

Mr, J.K. Kaushik, counsel tor the applicants,

Car AM

! Hm' ble Mr. Justice O,P. Garg, vice Chairman,
Hon' cle Mr. 4 . Nagratn, aAdministrative Member.

s QR DER g
(per Hon'ble dMr. Jugtice O.P, Garg)

The grievance ©Of the applicants in the 04§
aforesald is that inspite of the fact that mohd.

Jafdr. was grantgd ;E-:;mrth Opportunity to appear in
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the typing test, the applicants are not being allowed
to take Y the fourth chance. Learned counsel for
the applicants frankiy cdmceded:: that as per rules,
only three Oonrtmitiés are to be given for the
typing test. It was however, pointed out that
since one Mohd. Jafer. has bzen allowed by the
respondents to take up the typing test on the fourth
occasion, there was obviously no ocgasion f£or them
to discriminate the applicants in the wmatter oF
benefit wnich was exténded to mohd. Jafar, . It was
also pointed out that in the similar circumstances,
this Tribunal has passed an order dated 13.12.2001

in D.A. No. 168/2001, whereby the competent authority
was directed to look into the matter anRd to decide

the representation Of the applicants in that case

 with reference to the case of Mohd. Jatar.-.

2. without 1ssuing notlces oa theSe applications
to the regpondents and without entering into the

mer its of the applications made by the applicants,
we digpose Of boﬁn these applicatliuns finally at

the admission stage with the oObservation that the

competent authority shall 1look into the matter and

after taking into consideration the circumstances
put torth by the appliicants as well as the clrcuin-
stahces under which Mohd. Jafdr. was ailowed Lo
take up the test on the fourch occasion, appropriate
speaking orders shall be passed in the case Of the
applicants., This exercise shall be corcluded

within a period »f three months from the date of the

noyity.
t'-',

service Of this order to the competent aut
/
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( AP, NAGRATH ) (JUWTICE O.P. GARG)

Adi. Member vice ?}f man
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